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_JUDGEMENT _(ORAL)

( Judgement of t he Bench delivered by Hon'ble
Mr.P.K. Kartha, Vice Chairman.)

we have perused the records and heard the
learned counsel for the épplicant. The griesvance
of the applicant relates to an order passed by the
respondents on 1.8.91, whereby a departmental
enquiry has been initiated aga:nst the applicent

urder Rule 14 of the CCs (CCA) Rules, 1965, The
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Director, Rashtriya Sanskrit Sanstnar has been impleaded
as respondent in this case. The impugned order dated

1.8.91 was passed by the Director of the said Sansthan,

2, The learned counsel for the applicant states
that the said Sansthan was created by the Govt. of India.
Even though it is a Society recistered under the Societies
Registration Act, 1860, it is fully funded by the Govt.
of India and it functions under the control of the Govt.
of India.
3. We have gone through the Memorandum of Articles
of Association of the said Sanstnan. It is clearly laid
doun therein that the Sansthan shall be a éorporate Body,
shall have a perpetual seal and snall sue and be sued
in its corporate name. In other words, it has a distinct

legal personality of its own,

4, "~ The fact that the Govt. of India firarces the
Society and that it is under the control of the Govt,
of India 6nly indicates that it is an agency or instru-
merntality of the government within the meaning of Article
12 of the Constitution. Every such agency or instrumen-
tality is not subject to the jurisdiction of this
Tribunal. In the case of any lsgal or other authority
or corporation or society, the jurisaiction of this
Tribural will be extended only after the Lentral Government
issues a notification as envisaged in Section 14 (2) of
the Administrative Tribunals Act, 1985. No such

notification has been issued in the instant case.

Se In view of this, we are of the opinion that the

present application is not maintainable. The Registry is

"

directed to return the papers to the applicant for presen-
tation in the appropriate forum, if he so chooses. The

application fee may alsoc be refunded to him in accordance

‘with the rules. 7 - Qg(,r«/AJQT}/ﬁr
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